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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE. CHENNAI
0.A. No.77 OF 2022 (S2)

Sri Paramesh V ... Applicant
-Vs-

The Commissioner.,

Burhat Bengaluru Mahanagara Palike & others ... Respondents

MEMO FILED BY THE 8" RESPONDENT

- ] . .
The 8" Respondent respectfully submits as follows.

l. The 1" Respondent had issued provisional order dated 22.08.2022 to the
builder incipiently to remove the encroachment on the buffer nallah zone,
(photos enclosed) immediately on receipt of the said notice on 22.08.2022 by
the builder. a reply dated 23.08.2022 was given to the 1* and 2" Respondents
stating that the said encroachment on the buffer nallah zone namely swimming
pool and bathrooms shall be removed within a period of four weeks and shall
restore the buffer nallah zone to its original position, in fact said mistake is
inadvertent. The said reply was received by the 1% Respondent office on

24.08.2022.

7 This Respondent submits that as per their undertaking the unauthorised
structures were removed, but without verifying the actual position. the 1"
Respondent had issued a confirmatory order on 08.09.2022. which was replied
by the 8" Respondent on 12.09.2022 along with photographs showing removal
of unauthorized structures, which was received by them on 12.09.2022. The

copies of the same are filed along with this memo for judicial record and

consideration.

It is humbly prayed that this Ion’ble Tribunal may consider the present

Dated at Chennai on this the 19" day of September 2022.
Counsel for 8" Respondent

development and pass appropriate orders to render justice.
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Venkateshwara Builders

To, 23.08.2022

1) Executive Engineer (EE)
Hoodi Sub-Division.

BBMP , Bengaluru -560048

2) Assistant Executive Engineer (AEE)
Hoodi Sub-Division.

. BBMP, Bengaluru - 560048

Respected sir/s,

Sub: Reply to your provisional order dated 22.08.2022 issued under Section
248 (1) of BBMP Act 2020,

With reference to aforesaid subject of provisional order dated 22.08.2022
‘ issued to us on 22.08.2022, we wish to bring to your kind notice that we have
constructed the multi storey residential apartment on the land bearing
Sy.No.2/1 and 2/7, Khatha N0.439 of Kumbena Agrahara Village under name
and  style  S.V.Elegant after securing  the  plan  vide Lp
No.BBMP/Ad.com/MDP/0868/2019-20 and completed the same without any
deviations.  After the completion, the Joint Director, Town Planning
(Mahadevapura Zone), BBMP has also issued occupancy certificate Vide

No.BBMP/ADTP/MDP/0.C/L.P/0868/2019-20 dated 03.08.2021 and the
construction is completed in all aspects.

When such being the state of affairs, we have for the first time been served
| with the aforesaid provisional order on 22.08.2022 di
o swimming pool and demolish two bathrooms bui
area/zone located on the eastern side of the S.V.Ele
same is built in violation of Plan sanctioned by the

Bye Iawi of BBMP Act 2020.

oy

recting us to remove the
It on the reserved buffer
gant project by stating that
concerned authorities and

For VENKATESHWARA BUILDERS

anaging Partners

Sy.N0.2/1 & 2/7, Kumbena Agrahara, Belathur, Kadugodi, Bangalore-560067.
‘ Mobile: +91 8088388855, +91 7026076665 Email: svelegantsales@gmail.com | www.svelegant.com
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We wish to inform you that we have completed the project as per the plan
sanctioned by authority without any deviations in the building and thus
secured the occupancy certificate as stated above. We came to know about
the deviations with regard to construction of swimming pool and bathrooms
for the first time only through this provisional order dated 22.08.2022 issued
0 us on the same day. We humbly submit that said deviation if any is not
intentional one and same was an inadvertent mistake. Though said
construction of swimming pool and bathroom was part of the our project ,
same was not objected at any point of time and we have not received any
notice/s from any concerned authorities in this regard earlier and hence have
been under the bonafide impression that said construction is in accordance
with rules and regulations. We are always ready and willing to rectify the same
as itis being brought to our notice now through this provisional order

In view of above, we would like to bring to your kind notice that we being law
abiding builders hereby agree and accept to comply with the aforesaid
provisional order dated 22.08.2022 and further undertake to remove the said
swimming pool and two bathrooms which are stated to be unauthorised
structures built inadvetentanly in buffer zone/ area on the eastern side of the
said project and the restore the said area to its original position within four
weeks from the date of this reply. Hence we request your good self to consider
our reply and grant time as requested by us to comply with the said provisional
order and oblige.

Thanking you

Your’s faithfully

For VENKATESHWARA BUILDERS
At Mgtk

Managing Partners
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Venkateshwara Builders —

22
From, 12.09.20

Sri.Giribabu and Sri.Mithun Gowda
Managing Partners

M/s Venkateshwara Builders

Sy. No.2/1 & 2/7, Katha No.439,
KUmbena Agrahara, Hoodi Ward-54
Bengaluru

To,

1. Assistant Engineer
Ward NO.54,
BBMP, Bangalore

2. Assistant Executive Engineer (AEE)
Hoodi Sub-Division.
y BBMP, Bengaluru

Respected sir,

Sub: Reply to your Confirmation order dated 08.09.2022 issued under Section
248 (3) of BBMP Act 2020

With reference to above, we wish to bring to your kind notice that we being
the managing partners of M/s Venkateshwara Builders have constructed the

. multi storey residential apartment on the land bearing Sy.No.2/1 and 2/7,
Khatha No.439 of Kumbena Agrahara Village under name and style S.V.Elegant
after securing the plan vide LP No.BBMP/Ad.com/MDP/0868/2019-20 and
completed the same without any deviations. After the completion, the Joint
Director, Town Planning (Mahadevapura Zone), BBMP has also issued
occupancy certificate Vide No.BBMP/ADTP/MDP/O.C/L.P/0868/2019-20 dated
03.08.2021 and the construction is completed in all aspects.

For VENKATESHWARA BUILDERS

Mar&ffing Parlnaic

/

' Sy:r\.lo.2/1 &2/7, Kumbena Agrahara, Belathur, Kadugodi, Bangalore-560067.
Mobile: +91 8088388855, +91 7026076665 Email:5velegantsales@gmail.com
www.svelegant.com
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for the first time we have been slapped
with the provisional order dated 22.08.2022 vide No.BBMP/AEE/HSD/PO
/PR/S56 /2022-23 from your reputed office directing us to remove the
swimming pool and demolish two bathrooms built on the reserveq buffer
area/zone located on the eastern side of the S.V.Elegant project by stating tI)at
same is being built in violation of Plan sanctioned by the concerned authorities

and Bye laws of BBMP Act 2020.

When such being the state of affairs,

Immediately we issued a reply dated 23.08.2022 to your provisional order and
undertook to remove the said swimming pool and two bathrooms which are
stated to be unauthorised structures built on the buffer zone/ area on the
eastern side of the said project and the restore the said area to its original
position within four weeks from the date of the reply. We specifically stated in
our reply that the said deviation was not at all intentional one and same was a
bonafide mistake as the said structure was not objected at any point of time
and no notice was issued from any concerned authorities in that regard earlier.
Thus, we were under the bonafide impression that said construction was in
accordance with rules and regulations until receipt of your provisional order
and the said reply was duly served to your office on 23.08.2022.

As per our undertaking, we already removed the said unauthorised structures
built earlier with a bonafide mistake. However, Inspite of our undertaking and
compliance, now this confirmatory order is being issued to us without any

verification and inspection in this regard.

We now would like to bring to your kind notice that we being law abiding
builders have already removed said unauthorised structures and complied the
provisional order as per our undertaking. The photographs showing the area of
removed structures are enclosed herewith for your kind perusal.

Hence, in view of the above, we humbly request your good self to drop the
further proceedings in this matter by considering the compliance.

Thanking you

Your’s faithfully

For VENKATESHWARA BUILDERS

I.kncxj?ifam::r:
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BEFORE THE NATIONAL GREEN
TRIBUNAL, SOUTIIERN ZONE,
CHENNAI
0.A. No.77 OF 2022 (S7)
Sri Paramesh V
Applicant
-VS-
The Commissioner,

Burhat Bengaluru Mahanagara Palike
& others

Respondents

MEMO FILED BY THE
8'"" RESPONDENT

M/s. M. R. UMA VIJAYAN
E. No: 1581 /1997
09840105355/09841095355

Counsel for 8" Respondent
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